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FLIT. 2102(3).—Fes1 T TCRT I Afafaaw 1989 (Fefea srfaf=a 2008) (R o za+
TETT I ATATTH FgT AT 8) T 91T 20(F) FT STTRT (1) F T T F To0I=T ST 917 I,
gue 3, IT-@UE (i) H THRIAT AT A 6 I HATAT (TFH HeT Tod A afch IiHe drare) 6
ATE=AT HEAT-4701, AT 24 sTaFgaw 2025 § THTAT AT TLHT F < GATAT (IR 7T Tod T
rf<h FfAe wrare) it st # fafde g & 7ex yeo 757 F TEe 5o § g9 wres qelr 262
F T Ya araw et Aaior aferseT & FAeures F o sraeds g UE i AT oS # 6 ey
SOOI 3T TS o |

AT, I ATAATT T 4T 20(F) AT IT-GTT (4) F T T q9=R =0 § T Foy Ao F
T T I WTehe § {7 07/11/2025 T 97 S ST % TH=E1 O 2150 A% 3297 § o
07/11/2025 T TeRTiAq T AT 5 | 3l Ge1| STierary i Rt off =afn 7 F el ST Tal g9 &
ST FeAH TR 7 36 ATAIH il g 20() Fr IT-oITT (1) F SATALT H TIAT RATE g TR Al
T 2T 7 | ¥ FATAT AT e Tod (A Aafh e AT ) F AteEer GFiw 6 weadr 2025 7
FeAlT TR, T ATAAH,1989 (Yo HHIfera Atar=aw 2008) & IT-RT 2 F @UE 7(F) FT T
AIfFIT FT AN Fd gU H ATSEAAT o TSI | THAT A 22 72 2025 & AAART Afaawret

2959 GI/2026 )
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A ST e = e °§ Bow o aR=sEr e — 97 9T # T a9 wes w9 262 F

e ST T FT AT 1 TR F ol @reqw Afeshr & &9 | Jrfeeha B g |

qA: T FealT TLHIT, TAT TTEHET hl 36 IS I g 9T 37T ¥ =77 1989 #HT T
20(3) FT 3T-GTT (1) T J&x AR FT TINT Fd g4 Tg =907 w2l g & 00 Iuasg et #
ey g @ saee & o afSa s &1 [fFe & @ | e 98 & F=1 99T S
aferfem &1 amT 20() T STYTT (2) F AT | Tg TUUT FAT ¢ o =9 Afeg=ar F oo §
THIAT B X 380 ITEE A1 | GAAfEe g avft Feenm™r § 96 2@ rald a3 § quiadr
fafga gr STt |

ATLAT

HETTRA ST H YT BT AT 262 F T od AEL (oo AT TRITSHT & e Afemrgor i e
FTAT WA Algd AT GC=AT e A 1 "@ierw foawor

T : giRITaET, 7.8.7. 06 qEdte : A, ITEUE-AiAT IESIRNRE D]
. e | g | I =
AT | AT
T g Jar e 9w [ qgeig
1| oz o e g, gee aieg oo 36/2/2 0.607 | 0.033 T fF it
[ERIERIER]
2 | ST aTvE sre ST qTUe 36/2/1 0.700 | 0.041 v afr .
giter  9oe,  gefier 910 eI
3 g 60 PO 36/2/3 1.214 | 0.072 St ,
4 | orHH T=H IF =H AT 36/1/1/1/1/2 | 1.214 | 0.031 s i
5 %, &0 I T fife, e e 36/1/5 0.914 | 0.056 .
, FLATH (07 AT Fr qfir Rt
TremaTE 2o 0.099, Fefierm ars, Fehar
6 a8 2o 0.48, 90 36/1/6/1 0.309 | 0.017 o .
7 | =R O WA g dfaeEn 36/1/6/2 0.303 | 0.017 FT qfy iy
8 | HNLATH T HATHT THTE ARTATT 36/1/6/3 0.303 | 0.016 )
T i it
g, goF (FAv fHg), Aamm g,
9 | e 5 36/1/7 0.918 | 0.053 o af .
1o | FECT @ e g @t o s 67/1/1 0.425 | 0.021 '
g o gfF it
11 | ofemedt afa Foa [ o7 67/1/2/1 2.388 | 0.155 7 afiy -
12 | effermedt afw s i 2197 68 0.125 | 0.014 Ry .
13 | faqe Tad O 7% THE Tad 36/1/2 1.376 | 0.001 i af cen
14 | fBqer Taa O 9% THR TEd 36/1/3 1.376 | 0.001 o )
12172 | 0.528
Wiﬁ-w- %0 %0

[FT. &. WCR-BPL 0 GSU (GSMS)/03/2026/262/02]
A FFEAT, YT TRATSAT TEH/TI 9T<h
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MINISTRY OF RAILWAYS
[West Central Railway (Gati Shakti Unit)]
NOTIFICATION
Bhopal, the 18th March, 2026

S.0. 2102(E).—The Central Government, under sub-section (1) of Section 20(A) of the Railways Act, 1989
(Amended Act 2008) (hereinafter referred to as “the said Act”), hereby, announces its intention to acquire the land
specified in the notification of the Ministry of Railways, Government of India (West Central Railway, Gati Shakti
Unit, Bhopal), published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii), Notification
No.4701 dated 24th October 2025.The land specified in the said notification is required for the execution of the
Railway Overbridge Construction Project in place of Level Crossing No. 262 in Raisen District, Madhya Pradesh, and
the announcement was made regarding the intention to acquire such land.

In accordance with sub-section (4) of Section 20(A) of the said Act, the notification was published in local
newspapers, namely in the Hindi language newspaper Dainik Bhaskar on 07/11/2025 and in the English language
newspaper Times of India on 07/11/2025. No objections have been received by the competent authority from any
person, and the competent authority has submitted its report to the Central Government in accordance with sub-section
(1) of Section 20(E) of the said Act.

In exercise of the powers conferred under Clause 7(A) of Section 2 of the Railways Act, 1989 (Railway
Amendment Act, 2008), the Ministry of Railways, West Central Railway (Gati Shakti Unit, Bhopal), by its
notification dated 6 February 2025, has, with effect from the date of publication of this notification in the Gazette, i.e.,
22nd May 2025, authorized the Sub-Divisional Officer, Raisen, District Raisen, as the competent authority for the
execution of the Railway Over bridge Construction Project in place of Level Crossing No. 262 under the Special
Railway Project Bhopal-Bina Section in the district.

Now, therefore, the Central Government on receipt of the said report of the competent authority and in
exercise of the powers conferred by sub-section (1) of section 20(E) of the Railway Act. 1989, hereby declares that it
has been decided to acquire the land specified in the Schedule annexed hereto for the aforesaid purpose. And whereas,
the Central Government hereby further declares, in pursuance of sub-section (2) of section 20(E) of the said Act., that,
on the publication of this notification in the Official Gazette, the land specified in the Schedule annexed hereto shall
vest absolutely in the Central Government, free from all encumbrances.

SCHEDULE

"Brief description of land, with or without structures, to be acquired for the construction of a railway overbridge in
place of level crossing number 262 in the State of Madhya Pradesh."

Village- Mudiyakheda, Patwari Halka No- 06, Tehsil: Raisen, Upakhand —Sanchi, District: Raisen
Total | Acquired | Land -
Area Area of (Agricultural/Fallow/Diverted)
S. Khasra of Land (in Land
No. Name of Land Owner Number Land | he.) Irrigated
(in /Non-
he.) Irrigated
Rajni Pandey widow of Vinod
Pandey, Sudhanshu Pandey son of . .
1 Vinod Pandey , Suman Pandey 36/2/2 0.607 0.033 Agricultural Irrigated
daughter of Vinod Pandey
2 Girja Pandey, wife of Jamna Pandey 36/2/1 0.700 0.041 Agricultural Irrigated
Sushil Pandey, Sunil Pandey, son of
3 Shivcharan alias Shivvachan (Caste — 36/2/3 1.214 0.072 Agricultural Irrigated
Pandey)
4 Shamim Rais, son of Rais Waris 36/1/1/1/1/72 | 1.214 0.031 Diverted Irrigated
Chainsingh, Halku alias Kamar Singh,
5 Malkhan Singh, Ghanshyam, son of 36/1/5 0.914 0.056 Agricultural Irrigated
Bhawani
Radhabai (Share 0.099), Sushila Bai -
6 Sunita Bai (Share 0.48), daughter of 36/1/6/1 0.309 0.017 Agricultural Irrigated
Maniram
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7 | Chainsingh, son of Bhawani Prasad 36/1/6/2 | 0303 | 0.017 Agricultural Irrigated
Ahirwar

g | Ghanshyam, son of Bhawani Prasad 36/1/63 | 0303 | 0016 Agricultural Irrigated
Ahirwar
Chainsingh, Halku alias Kamar Singh,

9 Malkhan Singh, Ghanshyam, son of 36/1/7 0.918 0.053 Agricultural Irrigated
Bhawani
Mehraj Khan, son of Suleman Khan, . .

10 resident of Vakheda Huzur 67/1/1 0.425 0.021 Agricultural Irrigated

11 | Sheela Devi, wife of Udhav Singh 67/1/21 | 2.388 | 0.155 Agricultural Irrigated
Thakur

12 | Sheela Devi, wife of Udhav Singh 68 0.125 | 0.014 Agricultural Irrigated
Thakur

13 | Vipul Rawat, son of Narendra Kumar | 3¢,;» | 1376 | 0001 Agricultural Irrigated
Rawat

14 Vipul Rawat, son of Narendra Kumar 36/1/3 1376 0.001 Agricultural Irrigated
Rawat

12.172 | 0.528
Total land area Hec. Hec.

[F. No. WCR-BPL 0 GSU (GSMS)/03/2026/262/02]
ANUPAM AWASTHI, Chief Project Manager/Gati Shakti
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